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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE
(Through Virtual Court)

BEFORE SHRI R.S.SYAL, VP AND
SHRI PARTHA SARATHI CHAUDHURY, JM

AR (N« . / ITA No. 463/PUN/2017
Ruafwor 9 / Assessment Year : 2012-13

M/s. Sonigara Jewellers Pvt. Ltd.
858/59, A 2, Ramsukh Vaishnav,
Raviwar Peth,

Pune-411 002

PAN : AAJCS7349N

....... ad@riT / Appellant
4™ [/ V/s.
The Deputy Commissioner of Income Tax,

Circle-6, Pune.
...... yerft / Respondent

AL A 4. / ITA No. 356/PUN/2020
Ayt ¥ / Assessment Year : 2012-13

M/s. Sonigara Jewellers Pvt. Ltd.
858/59, A 2 Ramsukh Vaishnav,
Raviwar Peth,

Pune-411 002

PAN : AAJCS7349N

....... srftareff / Appellant

a4 / V/s.

The Deputy Commissioner of Income Tax,
Circle-6, Pune.

...... Trft / Respondent

Assessee by : Shri Kalyanam Srinivasan

Revenue by : Shri S.P Walimbe



ITA No. 463/PUN/2017
ITA No.356/PUN/2020
A.Y.2012-13

qAare @ aE / Date of Hearing : 06.07.2021
OO #T d@ / Date of Pronouncement : 06.07.2021

AT / ORDER

These two appeals preferred by the assessee emanates from the
different orders of the Ld. CIT(Appeals)-4, Pune dated 30.12.2016 and
31.01.2020 respectively for the assessment year 2012-13 as per the grounds

of appeal on record.

2. The Ld. Counsel for the assessee submitted that the assessee wants to
withdraw the appeals in light of the assessee opting for resolution under the
provisions enumerated in the Direct Tax Vivad Se Vishwas Act, 2020 (‘the
VSV Act’) and has filed respective withdrawal applications along with Form-3

in this regard.

3. The Ld. DR has no objection in case the assessee wishes to withdraw
the appeals. Hence, we permit the withdrawal. Appeals of assessee are

dismissed being withdrawn.

4. In the result, both the appeals of assessee are dismissed as
withdrawn.

Order pronounced on 06t day of July, 2021.

Sd/- Sd/-
R.S.SYAL PARTHA SARATHI CHAUDHURY
VICE PRESIDENT JUDICIAL MEMBER
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